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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH, 

JODHPUR. 

Date of Order: 22.5.95. 

Rajendra Kumar ••• Applicant. 

VERSUS .. 

Union of India & Ors; ••• R~spondents. 

Mr. K.S.Chauhan• Brief halder for 
Mr. M.R.Singhvi- Counsel for the applicant. 

·•·J:£ 

Mri Sunil Joshi- Brief holder for 

Hon'ble Mr: N~K.Vsrma- Administrative Member. 

Hon'bla Mr. Rattan Prakash- Judl. Member. 

Heard Shri Chauhan brief holder for counsel" 

for the applicant and Shri Sunil Joshi, brief holder 

for counsel for the respondents. 

2; The applicant's case is that he had been 

appointed by the Superintending ,Engineer, All India 
I 

Radio as Hindi Typist after an interview and was duly 

selected ·for that post having been sponsored by the 

District Employment Exchange. The applicant was 

appointed on adhoc basis thereafter on 7.11~91~ 
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The appointment order was for adhoc appointment which 

continued to be renewed from time to time with the 

stipulation that his services may be terminated at 

any time without assigning any reason to him. The 

appointment was terminated on 17.8.92 in the terms 

of this appointment letter~ However, the applicant 

was again appointed on the same conditions on 26.9.92. 

This appointment was also terminated on 10.12.92. The 

applicant has, therefore, been appointed on regular 

intervals by the Superintending Engineer and now the 

applicant is continuing on the same adhoc appointment 

since 18.10;94. He has came up with the O.A. for 

regularisation of his appointment, since he has 

become over age and does not stand any chance in 

appointment through the Staff Selection Commission. 

The last_ order dated 18.10.94 again stipulates that 

his services can be terminated at any time without 

assigning any reason and he ~ill not have any claim 

for appointment as Hindi Typist on regular basis on 

the basis of his adhoc service. Apprehending the 

termination under these stipulations the applicant 

has now filed this O.Ai for regularisation. The 

regularisation is based on exemption from passing 

that sele-ction test conducted by_ the Staff Sed:.ection 

Commission. It is also seen that the applicant had 

made a representation to the Director General, All 

India Radio for regularisation which was recommended 

by the Superintending Engineer of the All India Radio; 
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However, an earlier application to this very effect 

stood rejected by .the Director General of All India 

Radio under their latter dated 18.5.94 that the 

appointment of the applicant as Hindi Typist may be 

continued after giving a day's break after every 

three months for fu~ther period of six months or 

until an s.s.c. nominee joins, which aver is earlier. 

It was also conveyed therein ~hat it should be made 

clear to him that he will not have any claim for · 

regular basis on the basis of adhoc services rendered 
-1:: 

by him• 

3. In the reply furnished by the respondents, 

the same positiGn has been confirmed. The learned 

counsel for the respondents ha~ also quoted ·saza 

several judgments of the Hon'ble Supreme Court 

which has discouraged regularisation of adhoc 

appointments. In tha latest judgment of the Hon'ble 

Supreme Court cited at A.I.R. 1995t s.c. 974, it 

has bean held that mara prolanged co~tinuous adhoc 

service does not ripen into a regular service to 
·'· claim permanent or substantive statusi In any case 

in the instant o.A. the applicant had no uninterrupted 

adhoc ss~vice of any length~~ght from the_ .beginning 

he was given-to understand that his services on adhoc 

basis were terminable without any notice. The ap~licant 
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is still continuing in the adhoc appointment and has 

ne cause of action at the moment.apart rrom the fact 
I ,/ 

that his case does not stand scrutinJ~ on u.a merits. 

The o:·A;'' is, therefo~e, dismissed at the- admission 

_Nt~.· 
( N.K.Verma l 
Membe~ (Adm :~l 

V.S./5. 
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Pa:r:t II and III destroyed 
in my pn"sence onP.:-6../1.?1. ~ 
ur.der tt ,, s"Jpervision of 
sectic ~ c:jer \ j as per 
order cc.,~-~-1, .o.j- ---'~ l ,- .~-:-:-: .... 

\.... -
Sec.:~n ofLcer (~ecor~ 
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